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Ouvisy OF THE DEPARTIMENT OF
* COMMUNICATIONS

“That a sum not exceeding
Rs. 75,78,000 be granted to the
President, on acoount, for or to-
wards defraying the
ges during the year ending
on the 3ist day of March,
1068, in respect of ‘Other Capilal

Outlay of the Departmcat of
Communications .’

1544 hrx.

APPROPRIATION (VOTE ON

ACCOUNT) BILL, 1967.
L

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): 1 beg to move for leave to
introduce a Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of India
for the services of a part of the fin-
ancial year 1967-68.

Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India for the services of a part
of the financial year 1967-68.”

The motion was adopted.

Shri Morarji Desal: I introduce the
Bill.

I also beg to movet:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidateq Fund
of India for the service of a part
of the fAinancial year 1967-68, be
taken into consideration.”

Mr. Chairman: The question is:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India for the services of a part

1078
of the financial year mv-ss, be
taken into considerstion.”
The motion was adopted.
Mr, Chairman: The question is:
“That Clauses 1 to 3, the Sche-

dule, the Enacting Formula and
the Title stand part of the Bill.”

The motion was adopted.

Clause 1 to 8, the Schedule, the
Enacting Formula and the Title
were added to the Bill,

Shri Morarji Desai: beg to move:
“That the Bill be passed.”

Mr. Chairman: The question is:
“That the Bill be passed.”

Shri 8. M. Bnnerjee (Kan
1 want to speak.. pur): Sir,

Mr, Chairman: I am sorry. That is
n?t allowed now, He should have
given previoug intimation.

Shri 8. M. Banerjee: If there is no
time, that is a different matter, and I
can understand. But if there is time,
then I have a right %o speak.

Mr. Chairman: There is no time. So,
he may please resume his seat.
The question is:
“That the Bill be passed.
The motion was adopted.

1546 nrs.

DEMANDS* FOR SUPPLEMENTARY
GRANTS (GENERAL), 1866-87

Mr. Chairman: The House will now
take up discussion on the Supplemen-
tary Demands in respect of the Genersal
Budget for the year 1986-67. Hon.
Members who have tabled cut motions

*Published in Gazette of India Extra ordinary, Part II,

27-3-1987.

section II, dated

fintroduced/Moved with the recom mendation of the President.
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[Mr. Chairman}

to these Supplementary Demands for
Grants which have been circulated
may, it they wish to move any cut
motions, standing against their names,
pass on slips to the Table within ten
minutes, indicating the serial numbers
of the motions that they would like %o
move

DzMAND No, 1 MINISTRY OF COMMERCE
Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs. 4,50,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 81st day of March 1867 in
respect of ‘Ministry of Commerce’.”

DEMAND NoO, 5—DEFENCE SERVICES,
EfFECTIVE—ARMY

‘Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs 23,23,64,000 be grant-
ed to the President to defray the
<charges which will come in course
.of payment during the year ending
the 31st day of March, 1967, in
respect of ‘Defence Services, Effec-
tive—Army'”

DemMAND No 6—DEFENCE SERVICES,
EFFECTIVE-NAVY

Mr Chairman: Motion moved-

“That a supplementary sum not
exceeding Rs 3.97,61,000 be grant-
ed to the President to defray the
<charges which will come in course
of payment during the year ending
the 31st day of March, 1867 in res-
pect of ‘Defence Services, Effec-
t1ve-Navy'”

DeMAND NO. 7-—DEFENCE SERVICES,
ErrecTivE-AR  FORCE

Mr Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs 6,42,85,000 be grant-
ed to the President to defray the
charges which will come in course

of payment during the year ending
the 31st day of March, 1067 in res-
pect of ‘Defence Services,
Effective—Air Force'.”

Demanp No. 8—Drrnce Szrvices,
Non-ErrecTIVE

Mr. Chsairman: Motion moved;

“That a supplementary sum not
exceeding Rs, 57,40,000 be granted
to the President to defray 'the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967 in
respect of ‘Defence Services, Non-
effective’.”

Demanp No, 9—MINISTRY oF EpucaTion

Mr. Chairman: Motion moved:

“That a supplem(ntary sum not
exceeding Rs 4,49,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967,
in respect of ‘Mimistry of Educa-
tion’.”

DEMAND No 13-—BOTANICAL SURVEY

Mr Chairman: Motion moved

“That a supplementary sum not
exceeding Rs 1,48,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March 1867, in
respect of ‘Botanical Survey'.”

DeMAND No 15—OTHER REVEnNue Ex-

PENDITURE OF THE MINISTRY OF
EDUCATION

Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs, 35,985,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 19887 in
respect of ‘Other Revenue Expen-
diture of the Ministry of Educa-
tion’.”
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Deaanp No, 16—EXTERNAL AFFAIRS
Mr. Chairman: Motion moved:

“Tha't a supplementary sum not
exceeding Rs, 75,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1967 in
respect of ‘External Affairs’”

Demanp No, 18—MINISTRY OF
FINANCE

Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs. 12,39 000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 3ist day of March, 1967 in
respect of ‘Ministry of Finance’”

Demand No. 19—CusToMs

Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs, 12,50,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1867, in
respect of ‘Customs’.”

Demanp No, 20—Union Excise Duries

Mr. Chairman: Motion moved:

‘“That g supplementary sum not
exceeding Rs 57,80,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1867, in res-
pect of ‘Union Excise Duties’.”

DeMmand No. 21-—-Taxes oN INcOME

INcLUDING CORPORATION TAx Erc,
Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs. 79,15,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending

CHAITRA 6, 1889 (SAKA)

the J1st day of March, 1967, in res.
pect of ‘Taxes on income including
Corporation tax etc..”

DeMAND NoO. 22—STAMPS
Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs, 32,52,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1987, in
respect of ‘Stamps'.”

Demanp No. 23—Auvprr
Mr. Chairman: Motion moved:

‘“That a supplementary sum not
exceeding Rs, 80,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 3ist day of March, 1967, in
respect of ‘Audit’.”

Demanp No, 24—Currency anp CoIN-

AGE
Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs 2,78,26,000 be granted
to 'the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1867, in res-
pect of ‘Currency and coinage’.”

Drmanp No, 25— MINT
Mr. Chairman: Motion moved:

‘“That a supp'ementary sum not
exceeding Rs. 24,74,000 be granted
to the President 'to defray the
charges which will come in course
of pavment during the year ending
the 31st day of March, 1967, in
respect ‘of Mint'”

Demanp No. 26—KorAr Gorbp Mines

Mr Chairman: Motion moved:

“That g supplemen'tary sum not
exceeding Rs. 15,77,000 be granted
to the President to defray the
charges which will come in course

(General) 1966-67 1082
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[Mr. Chairman]} Drxmanp No, 34—Muoasmy or Foow,

of payment during the year ending
the 3ist day of March, 1967, in
respect of ‘Kolar Gold Mines’.”

Demanp No. 27-—PEINSIONS AND OTHER

RETTREMENT BENEFITS'.”
Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs 29,61,000 be granted
to the President ‘%o defray the
charges which will come in course
of payment during the year ending
the 81st day ot March, 1867, in
regpect of ‘Pensions and other
retirementt benefits’.”

DeManp No. 29—Orrom

Mr. Chairman: Motion moved:

““That a supplementary sum not
exceeding Rs, 11,45,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1987, in
respect of Opium’”

DeMmaxp No 30—OTaER REVENUE Ex-

PENDITURE OF THE MINISTRY
OF FINANCE

Mr. Chairman: Motion moved:

“That g supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending ‘the
31st day of March, 1867, in res-
pect of ‘Other Revenue Expendi-
ture of the Ministry of Finance'.”

Demanp No, 31—GRANTS-IN-AID TO

STATE AND UNION TERRITORY GoOV-
ERNMENTS

Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs. 16,50,00,000 be grant-
ed to ‘the President to defray the
charges which will come in course
of payment during the year ending
the 81st day of March, 1967, in
respect of ‘Grants-in-Aid to State
and Union Territory Govern-
ments’.”

AcricuvrTune,, ComMMmUuNITY DEve-
LOPMENT AND COOPERATION

Mr. Chairman: Motion moved:

“That s supplementary sum not
exceeding Rs, 12,34,000 be granted-
to the President to defray the
charges which will come in course
of payment during the year ending
the 818t day of March, 1967, in tes-
pect of ‘Ministry of Food Agricul-
ture, Community Development and
Cooperation’.”

Demanp No. 35—AGRICULTURE
Mr. Chairman: Motion moved:

‘“That g supplementary sum not
exceeding Re 4,00,00,000 be grant-
ed to the President to defray the
chrarges which will come in course
of payment during the year ending
the 31st day of March, 1967, in
respect of ‘Agriculture’”

DxMAND No. 36—AGRICULTURAL
RESEARCH

Mr. Chairman: Motion moved:

“That g supplemen'tary sum not
exceeding Rs, 1,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, m respect
of ‘Agncultural Research'.”

Dzmanp No, 37—ANTMAL HUSBANDRY
Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs. 2,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967. in respect
of ‘Animal Husbandry'”

Demanp No. 39—ForesT
Mr. Chairman: Motion moved:

“That a supplemenftary sum not
exceeding Rs, 1,000 be granted to
the President to defray the charges
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which will come in course of pay-
ment during the year ending the
81st day of March, 1987, in respect
of ‘Porest’.”

Dmmap No, 40—Orexr Rzvinue Ex-

PENDITURE OF THE MINISTRY OF
Foon, AcricuLTurs, CommMU-~
My DEVELOPMENT AND
COOPERATION

Mr. Chairman: Motion moved:

“That g supplementary sum not
exceeding Rs. 40,01,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1867, in res-
pect of Other Revenue Expenditure
of the ‘Minidtry of Food, Agricul-
ture, Community Development and
Cooperation’.”

DevAND No, 41—MinisTRY OF HEALTH

AND FamMiLy PLANNING

Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs. 2,25,000 be granted
to the President 'to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1867, in
respect of ‘Ministry of Health and
Family Planning’.”

Oumanp No, 44—MinisTRY oF Howms

AFFAIRS
Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs 68,41,000 be granted
to the President to defray ‘the
charges which will come in course
of payment during the year ending
the 81s¢ day of March, 1987, in res-
pect of ‘Ministry of Home
Affairs’.”

DamAND No. 45—CamiNer
Mr. Chairman: Motion moved:

“That g supplementary sum not
exceeding Re, 2,20,000 be granted

CHAITRA 8, 1889 (SAKA) (General) 1066-67 1086

to the President fo defray the
charges which will come in course
of payment during the year ending
the 81st day of March, 1967, in
respect of ‘Cabinet’.”

DemAnD No, 46—ZoNaL CounciLs
Mr. Chalrman: Motion moved:

“That a supplementary sum not
exceeding Rs. 11,000 be granteg to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Zonal Councils’.”

Demanp No. 47—ADMINISTRATION OF

JusTICcR
Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs, 13,000 be granted to
the President to defray the
charges which will come in course
of paymen't during the year ending
the 31st day of March, 1967, in
respect of ‘Administration of Jus-
tice’ ”

Drmanp No. 48—PoLics

Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,86,85,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1967, in
respect of ‘Police'.”

DEMAND No, 50—STATISTICS
Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs, 7,35,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 81st day of March, 1967, in
respect of ‘Statistics’.”
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AlrowANCEs Or INDIAN Rurzes
Mr. Chairman: Motion moved:

“That a Supplementary sum not
exceeding Rs. 17,000 be granted
to the President to detray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1987,
in respect of Privy Purses and
Allowances of Indian Rulers’.”

Demanp No. 52—Dzrm
Mr. Chairman: Motion moved:

“That a Supplementary sum
not exceeding Rs. 2,72,01,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 81st day of March,
19687, 1n respect of ‘Delhi’.”

DEMAND No. 52-A—CHANDIGARH
Mr. Chairman: Motion moved:

“That a Supplementary sum not
exceeding Rs, 7,94,000 be granted
to the President to defray the
charges which wi]] come in course
of payment during the year end-
ing the 81st day of March, 1967,
in respect of ‘Chandigarh’.”

DrmaAnp No. 53—ANDAMAN anp Nico-

BAR ISLANDS
Mr_ Chairman: Motion moved:

“That a Supplementary sum not
exceeding Rs. 51,809,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967,
in respect of ‘Andaman and Nico-
bar Islands’”.

DrmAnD No. 54—TRIBAL AREAS
Mr. Chairman: Motion moved:

“That a Supplementary sum not
exceeding Rs. 2,33,91,000 be grant-
ed to the President to defray the
charges which will come in course

MARCH 27, ~1967

Demanp No. 51—Privy Pumses AND

{General) 1988-87 1088

p:x:nen duringtbeyegrend-
3lat day of March,
nnlpectot'rnhalm”

Mr. Chairman: Motion moved:

Demanp No. 55—DApra AND Nacam

Haveur Area
Mr. Chairman: Motion moved:

“That a Supplementary sum not
exceeding Rs. 4,84,000 be granted
to the President to derrny the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967,
in respect of ‘Dadrg and Nagar
Haveli Area’.”

DrMmanp No. 57-—OTHER RevENug Ex-
PENDITURE OF THE MINISTRY or Homs

AFFAIRS
Mr Chairman: Motion moved:

“That a Supplementary sum
not exceeding Rs 1,000 be grant-
ed to the President to defray the
charges which wil] come 1n course
of payment during the year end-
the 31st day of March, 1967, in
respect of ‘Other Revenue Expen-
diture of the ‘Ministry of Home
Affairs’.”

DEmanp No 58—MiNisTRY oF INpus-

TRY

Mr. Chairman: Motion moved:

“That a Supplementary sum pot
exceeding Rs. 3,35,000 be grant-
ed to the Pres:dent to defray the
charges which will come in course
of payment during the year end-
ing the 81st day of March, 1967,
in respect of ‘Ministry of Indus-
try’."

DemAnDp No. 61—OreExr Revinur Ex-
PENDITURE OF THg MINISTRY or INDUSB-

TRY

Mr. Chairman: Motion moved:

“That a Supplementary sum not
exceeding Re. 3,83,000 be granted
to the President to defray the



xoﬁ} D.S.G.

charges which will come in course
of payment during the yesr end-
ing the 3lst day of March, 1867,
in respect of ‘Other Revenue Exe
mt?feotthemtryofln-
u ')

Demanp No. 62—MINISTRY oF INFOR-

MATION & BROADCASTING

Mr. Chaimnan: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,87,000 be granted
to the President to  defray the
charges which will come in course
of payment during the year end-
ing the 81st day of March, 1967,
in respect of ‘Ministry of Infor-
mation and Broadcasting'.”

DEmaND No. 63—BROADCASTING
Mr. Chairman: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,20,67,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967,
in respect of ‘Broadcasting'.”

Demanp No. 67—MiINisTRY or IRRIGA~

TION & Power
Mr. Chairman: Motion moved:

“That a Supplementary sum not
exceeding Rs. 4,72,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967,
in respect of ‘Ministry of Irriga-
tion & Power'.”

DeManp No. 68—MULTI-PURPOSE RIVER

SCHEMES
Mr. Chairman: Motion moved:

“That a Supplementary sum not
exceeding Rs. 26,32,000 be granted
to the President to defray the
ehu-gu which will come in course

CHAITRA 6, 1889 (SAKA)
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of payment during the year end-

the 81st day of March, 1967,
in respect of ‘Muiti-purpose River
Schemes’.”

Dxmaxp No. 60—OreEr Rzvenue Ex-
PENDITURE OF THE MINISTRY OF IRRIGA~

TION & POWER

Mr. Chairman: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,41,78,000 be grant-
ed to the President to defray the
chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 1967,
in respect of Other Revenuye Ex-
penditure of the ‘Ministry of Irri-

gation and Power”'.

DeEMAND No. 70—MINISTRY OF LABOUR..

EMPLOYMENT & REHABILITATION

Mr Chairman: Motion moved:

“That a Supplementary sum not
exceeding Rs. 6,25,000 be granted
to the President to  defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967,
in respect of ‘Ministry of Labour,

Employment and Rehabilitation’.

DEMAND No. 73—EXPENDITURE ON Dis=

PLACED PERSONS

Mr. Chairman: Motion moved:

“That a Supplementary sum not
exceeding Rs. 88,565,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 19617,
in respect of ‘Expenditure on Dis~

9

placed Persons’.

Demanp No. 75—MINISTRY OF
Law
Mr. Chalrman: Motion moved:

“That a Supplementary sum not
exceeding Rs, 59,000 be granted to-
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course of payment during the
year the 3ist day of

{Mr. Chairman)
the President to defray the char-

ges which will come in course March, 1987, in respect of
of payment during the year end- of Petroleum and Che-
ing the 31st day of March, 1067, micals'.”

in respect of ‘Ministry of Law'”

Dzmavp No. 77—Or==r ReveNus Ex-
PENDITURE OF THR MINISTRY or Law

DeMANp No, 83—MiNISTRY oF SupPLY
AND TEcHNICAL DEvELOPMENT

“Devanp No. 80—OrHER REVENUE Ex-
t®PENDITURE OF THZ2 MINISTRY Or MINES

Damano No. 81-—-MiNisTRY oF PETRO-

Mr. Chatrman: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,44,000 be granted
to the President to defray the
charges which wil} come in course
of payment during the year end-
ing the 31st day of March, 1987,
in pespect of ‘Other Revenus Ex-
penditure of the Minigtry of
Law'.”

Dryaxp No 78—MiNisTRY oF MIinNss

AND METALS
Mr. Chairman: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,690,000 be granted
to the President to defray the
chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 1967,
in respect of ‘Ministry of Mines
and Metals'.”

AND METALS
Mr. Chairman: Motion moved:

“That a Supplementary sum not
exceeding Rs. 2,88,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of
Mineg and Metals".”

LEUM ANp CHEMICALS
Mr. Chairman: Motion moved:
“That a Supplementary sum
not exceeding Rs, 3,09,000 be

-granted to the President to defray
the charges which will come in

Mr. Chairman: Motion moved:

“That a Supplementary sum
not exceeding Rs, 2,16,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1967, in respect of
‘Ministry of Supply and Techni-
cal Development’.”

Dgmanp No. 84—SupPLIES AND Drsro-

SALS
Mr. Chairman: Motion moved:

“That a Supplementary sum
not exceeding Rs. 19,36,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1867, in respect of
Supplies and Disposals’.”

Demanp No. 85—OrtHER REvenue Ex-
PENDITURE OF THE MINISTRY OF SUPPLY

AND TECHNICAL DEVELOPMENT
Mr. Chairman: Motion moved:

“That a Supplementary sum
not exceeding Rs. 3,90,000 be
granted to the President to defray
the charges which will come in
course of payment during the
vear ending the 3ist day of
March, 1867, in respect of
‘Other Revenue Expenditure of
the Ministry of Supply and Tech~-
nical Development'.”

DrMmanp No, 86—MiNisTRY or TmANS-

PORT AND AVIATION
Mr. Chairnan: Motion moved:

“That a Supplementary sum
not exceeding Rs, 225000 be
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granted to the President to defray
the charges which will come in
course of payment during the
yesr ending the 3lat day of
March, 1967, in respect of
‘Ministry of Transport and Avia-
tion".”

Demany No, 87—METEOROLOGY
Mr. Chairman: Motion moved:

“That a Supplementary sum
not exceeding Rs, 16,980,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1967, in respect of
‘Meteorology’.”

Demann No. 92—AviatonN
Mr. Chairman: Motion moved:

“That a Supplementary sum
not exceeding Rs. 2,12,04,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1967, in respect of
‘Aviation'."

Demanp No. 93—OrneER REVENUE Ex-
PENDITURE OF THE MINISTRY OF TRANS-

PORT AND -AVIATION
Mr. Chairman: Motion moved:

“That a Supplementary sum
not exceeding Rs, 1,78,89,000 be
granted to the President to defray
the charges which will come in
course of payment™ during the
year ending the 31st day of
March, 1967, in respect of
‘Other Revenue Expenditure of
the Ministry of Transport and
Aviation’.”

DemaAnp No. 94—MiNisTRY OF WORKS,

Housing aNp UrsAR DEVELOPMENT

Mr. Chalrman: Motion moved:
“That a Supplementary sum
not exceeding Rs. 194,000 be
granted to the President to defray
the charges which will come in

2836 (aiy LSD—7.

course of payment during the
year ending the 3lst day of
March, 1987, in respect of
‘Ministry of Works, Housing and
Urban Development'.”

Demanp No. 95—PusLic Works
Mr, Chairman: Motion moved:

“That a Supplementary sum
not exceeding Rs. 9,00,41,000 be
granted to the President to defray
the charges which will ceme in
course of payment during the
year ending the 31st day of
March, 1967, in respect aof
‘Public Works’.”

GRAPHS WORKING EXPENSES

Mr. Chairman: Motion moved:

“That a Supplementary sum
not exceeding Rs, 6,39,35,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1967, in 7respect of
‘Posts and Telegraphs Working
Expenses”.”

DemaNDp No. 105—DEPARTMENT oOF
PARLIAMENTARY AFFAIRS

Mr. Chairman: Motion moved:

“That a Supplementary sum
not exceeding Rs, 1,44,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 3ist day of

March, 1967, in respect of
‘Department of Parliamentary
Affairs".”

THE MINISTRY Or COMMERCE
Mr. Chairman: Motion moved:

“That a Supplementary sum
not excceding Rs. 1,95,92,000 be
granted to the President to defray
the charges which will come in
course of payment during the
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‘Capim Outlay of the Ministry of
Commerce’.”

DezmAaxp No 116—CarprrAr OuTiay or

TRE INDia Sxcuriry Prrss
Mr, Chairman: Motion moved:

“That a Supplementary sum
not exceeding Rs, 13,21,000 be
granted to the President to defray
the charges which will come in
course of payment duning the
year ending the 31st day of
March, 1967, in respect of
‘Capital Outlay of the India
Security Press’”

Demanp No.
or PENSIONS

Mr. Chalrman: Motion moved.

“That a Supplementary sum
not exceeding Rs, 64,31,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1967, in respect of
‘Commuted Value of Pensions’"”

Dzmanp No, 121—OThrER CAPITAL OUT~

LAY OF THE MINISTRY oF FINANCE
Mr. Chairman: Motion moved:

“That a Supplementary sum
not exceeding Rs 2550,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1967, in respect of
‘Other Capltal Outlay of the Min-
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the charges which will come ia
course of peyment during the
year ending the 8ist day of
March, 1967, 1 respect of
‘Capital Outlly on Grants to State
and Union Territory Government
for Development'.”

DeMAND No, 128—LOANS AXD ADVANCES

BY THE CENTRAL GOVERNMENT
Mr. Chairman: Motion moved:

“That a Supplementary sum
not exceeding Rs. 40,50,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 38ist day of
March, 1967, 1in respect of
‘Loans and Advances by the Cen-~
tral Government'.”

DeMAND No. 128—CAPITAL OUTLAY OF

Tax MINISTRY OF HOME ArrArs
Mr. Chairman: Motion moved:

“That a Supplementary sum
not exceeding Rs 1,72,04,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1967, in respect of
‘Capital Outlay of the Ministry of
Home Affairs’”

DeEMAND No, 129—Carrran OUTLAY OF

THE MINISTRY Or INDUSTRY

Mr, Chajrman: Motion moved:

“That a Supplementary sum
not exceeding Rs 1000 be
granted to the President to defray
the charges which will come in
course of payment during the

istry of Finance'” year ending the 31st day ::

March, 1867, in respect
Demaxp No. 122—Caprrar OurtrAy on Ig;ﬁx.lyguthy of the Mi y of

weSRANTS TO STATE AND UNION TERRTTORY
GOVERNMENT PFOoR DrvrropmeEnt Demanp No. 130—Carrrar OurLAy oF

THE MINISTRY OF INFORMATION AND
Mr. Chalrman: Motion moved: BROADCASTING

Mr. Chairman: Motion moved:

“That a Supplementary sum
not exceeding Ra 36,065,000 be

“That a Supplementary sum
not exceeding Rs 8,93,46,000 be
granted to the President to defray
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granted to the President to defray
the charges which will come in
course of payment during the
year ending the 3ist day of
March, 1067, in respect of
‘Capital Outlay of the Ministry of
Information and Broadcasting'.”

DovAxp No. 132--Caerrar OvTray on

MULTI-PURPOSE RIVER SCHEMES
‘Mr. Chairman: Motion moved:

“That a Supplementary sum
not exceeding Rs. 3,80,98,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1967, in respect of
‘Capital Outlay on Multi-purpose
River Schemes'”

DeMAND No 136-—CAPrTaL OUTLAY OF
THE MimNISTRY Or PETROLEUM AND

CHEMICALS

Mr. Chairman: Motion moved:

“That a Supplementary sum
not exceeding Rs. 5,86,44,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1867, in respect of
‘Capital Qutlay of the Ministry of
Petroleum and Chemicals'.”

Dxmanp No. 140—Orsrr Caprrar Ovur-
LAY OF THE MINISTRY OF TRANSPORT

AND AVIATION
Mr., Chalrman: Motion moved:

“That a Supplementary sum
not exceeding Rs. 5,60,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 381st day of
March, 1967, in respect of
‘Other Capital Out'sy of the
Ministry of Transport and Avia-
tion”,”

Demarn No, 145—Carrrar OutiAy on
PosTs ANp TELEGRAPHS NOT MET FEOM
Revenue

Mr. Chairman: Motion moved:

“That a Supplementary sum
not exceeding Rs. 11,82,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 3Ist day of
March, 1987, in respect of
‘Capital Outlay on Posts and Tele-
graphs not met from Revenue'”

Shri K. P. Singh Deo (Dhenkanal):
I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs  16,50,00,000 in respect
of Grants-in-Aid to State and
Union Territory governments be
reduced by Rs. 100”.

[Desirability of more Central assist-
ance to the State of Orissa to meet
the drought situation in some dis-
tricts there. (15)]

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs., 4,72,000 in respect
of Ministry of Irrigation and
Power be reduced by Rs 100"

[Need for flood protection embank-
ments along the Brahmani river in
Orissa.  (29)]

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 6,39,35,000 in respect
of Posts and Telegraphs Working
Expenses be reduced by Rs. 100”.

[Working of Post Offices in the Orissa
circle, (34)]

“That the demand for a8 supple-
mentary grant of a sum not ex-
ceeding Rs, 36,65,000 in respect
of capital outlay of the Ministry of
Information and Broadcasting be
reduced by Rs. 100",

[Desirability of establishing a short
wave transmitter at Cuttack. (38))
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Cut motion No. 15 relates to
grants-in-aid to the States and Union
territories, The Demand to which it
relates does not provide for any Cen-
tral assistance to the State of Orissa,
to meet the drought situation in some
districts there,

Since 1955, Orissa has been ravaged
regularly but alternatively by floods,
drought and famine. Last year, that
1s, during 1965-66, this drought took
on a very serious turn. But the blame
was put on Providence, as usual, that
18, the monsoon. Actually, it was due
to the callous and indifferent attitude
of the State Government and the Cen-
tral Government who thought and
took it for granted that there
would be late monscon and every-
thing would be saved, therefore did
not give much thought to such impor-
tant measures as relief measures,
measures for combating famine and
scarcity conditiong as well as public
heulth and drinking water facilities
The result was this man-made famine
because of which 1akhs of pcople had
to suftfer.

If you will remember, Sir, the Op-
position had repeatedly brought this
to the notice of Government of Orissa
and India since October, 1965 and had
requested for giving timely relief
measures. But the people weré denied
of these relief measures till March,
1966 I urge upon you to see that the
same history is not repeated this year
too, because Orissa is again drought-
stricken.

But I suppose the out-going Minis-
try did not have the time to inform
the Central Government of the actual
position, ag I could gather from the
hon, Minister's reply a few days ago
on the floor of this House, where
there was no mention about Orissa
as one of the drought-stricken areas,
or of the districts of Dhenkanal,
Phulbani, parts of Cuttack district,
Ganjam. Sambalpur, Balasore and
Puri which have again been drought-
stricken this year to the extent of
about 60 per cent or more.

So, ! would urge that Central
assistance which is badly and urgent-
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ly required is given to this State
irrespective of the political afftiiatien
of the State Ministry.

In September, 1986, about Rs. 80
lakhs had been sanctioned to the
Government of Orissa for provision
of drinking water facilities, but the
amount had been sanctioneq only till
January, 1967. Unlesg the level of
water goes down, the digging of wells
cannot be undertaken. The Revenue
Secretary and the Special Relief
Commissioner had come to Delhi in
this connection 1n January this year
and had requested for an extension
of this assistance till the end of
March, 1967 but that had been refus-
ed Now, the present State Govern-
ment, within a few days of their
coming into power, have to under-
take the serious and onerous duty of
continuing the relief measures with-
out having the adequate finances.

1 urge upon you to see that Cen-
tral assistance which is urgently
required is given to Orissa

1 come to cut motion No 29, con-
cerning the Ministry of Irrigation
and Power As you know, during
floods, the most fertile lands growing
rabi and kharff crops are the first
to suffer due to sand-casting, which
makes the land useless for future
cultivation resulting in unavailability
of productive cultivable lahd which
in the long run hampers production
which is vital to our economy. So if
floogd control devices like permeable
screeng and embankments are built
along the banks of the rivers Ramiala,
Brahmani and Sapua in the Denka-
nal district, more than a lakh of
acres could be saved from sandcast-
ng, as well as silting of the river
beds. due to sail erosion which results
in loss of water potentialities.

During the Third Plan, thesa per-
meable screens had been sanctioned,
but for some unknown reason, after
a few had been taken up, thev were
dropped T uree uodn vou to <or that
these permeable screens which had
been sanctioned during the Third
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Plan may be completed during the
Fourth Plan, for which Rs. 26 crores
are necessary during the Plan peroa
in Orissa but only Rs. 8 crores have
been granted.

I now come to cut motion No, 34—
Posts and Telegraphs. As regards
the working of post offices in the
Orissa Circle, I wish to bring to
Government’s notice some of the
crying needs of the post offices in the
Orissa Circle, specially in the districts
of Dhenkanal anq Kalahandi. Firstly,
even those post offices which have
the status of head post offices are
now functioning in rented buildings,
paying rent to the PWD. They are
badly in need of remodelling, addi-
tions and alterations. There is also
need for new construction as the
P. & T. Staff are without any quarters
and have to live like gypsies. In the
district theadquarters of Dhenkanal,
the head post office hag no space for
transacting postal work like stamp
vending, public counter, telegraph
and public call office. Similar is the
case with post offices at the sub-
division headquarters of Talcher,
Athmallik and Kamakhyanagar and
Athgarh,

Also in the mining areas of Talcher
Thermal and the NCDC coal mining
areas of Dera colliery, South Bolanda
and Deulbera collieries, which are
developing rapidly. The public in
General, the State Government and
the Central Government officers and
the employees are facing a lot of
difficulty in transacting their postal
business due to shortage of hands.
Even though postal business is
increasing, there are very few people
to run the post offices and sub-post
offices there. 1 would urge upon
Government to see that this question
of paucity of staff is given a thorough
look-up and necessary action taken

Fourthly, due to late arrival of
trains, the districts of Dhenkanal and
Kalahand! are getting their mail
after 3 days and at 3 O’clock in the
afternoon. They have to clear their
malls by 330 rae., that fs, within I}
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hours. This causes great inconveni-
ence to the public as well ag to gov-
ernment officials who have no chance
to reply to mailg by return of post.
So I urge upon Government ity gee
that mail motor service is introduced.
This will facilitate early delivery and
late clearance.

Finally, since Government are jlay-
ing emphasis on austerity and effici-
ency, I should think that a new
postal division requireg to be consti-
tuted comprising the sub-divisions of
Dhenkanal, Kamakhyanagar, Talcher,
Angul, Athmallik, Rairakhol, Jajpur
(of Sambalpur district) and Athgarh
(in Cuttack district) having its head-
quarters at Dhenkanal. From the
geographical as well as administra-
tive points of view, this will be a
compact division affording easy
transfer facilities and also minimiz-
ing government TA bills and increas-
ing efficiency.

Finally I come to my cut motion
No. 35, provision of a short wave
transmitter at Cuttack. The present
medium wave transmitter which is
at Cuttack is hardly powerful enough
to be audible to more than 75 to 100
miles, thereby the districts of Keon-
jhar Mayurbhanj and Balasore are
being left out. Moreover, because of
this weak transmitter, two relay
stations, one at Sambalpur and
another at Jeypore, had to be con-
structed, but still it is not audible
throughout the State. It increases
the establishment cost, but does not
serve the purpose. So, if a short
wave transmitter could be installed,
it will not only cater to the entire
Orissa population, but also to the
lovers of Orissi music outside the
State,

It I could Ro back to the old
Kalinga days, which was the name
of Orissa, which had spread its cul-
tural influence through constant
trade and commerce in the far eas-
tern countries such as Java, Suma-
tra and Cambodia, The same cul-
ture is retaineg in those countries
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still through qance and music, which
are so akin to Orissa.

Moreover travellery and friends
who come from those countries to
India take great interest in Orissi
dance and music, which were also
exhibited a few days back in Delhi.
Moreover, the Government of India
is anxioug to develop friendly rela-
tiong with all countries, more so with
the countries belonging to Asia,
which are our neighbours. So, the
establishment of a short wave trans.
matter at Cuttack would be the most
economic way of serving both the
purposes. But if there are any giffi-
culties in obtaining permission for a
short wave length from the Inter-
nationa] Board, a medium wave
transmitter of more than 100 KW,
say 1,000 KW, will serve the purpose
partly.

ol sy forrdy (5fii) : sreer s,
& wa¥ weit w20 ¥ R Jw o
o g 1T ¥ der 22 § o
¥ T & Ty T A wEr e |
ot firer shif aTgw { o T T agw
gt 39 %1 A W g 35 T aF

g o feorgw wmareer wild § ) Sfew
awry ag § v @ awr w ¥ -
wanit WY AT Wy gy fer it
o srefrear ¥ wifgg ? @ it
FatmgErrA TN g ? svmw
e sivlt ¥ oy oft wyr B wg RedifinY
e gvw Wi ¥ix W W@
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Mr. Chairman: Every Member fs
being given 10 minutes’ time. So
kindly be briet.

oft vy forwd : warafe o ..

Shri Morarjl Desal: If you give
me, I shall take notice of it.

st wy fed : wwfe  wET
139 & qg¥ Y gaw fawr Wl &
©Y & g it §7 wfvsqamft £ @
ot ag gur WX ¥E qUe et W
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w7 qur T Wifgd |
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Mr, Chairman: Anybody from the
Congress side would like to speak?

Shrl Bedabrata Barua (Kaliabor):
8ir, T would like to speak,

Shri Namblar (Tiruchirappalli):
They have not got any cut motion to
their credit.

Mr. Chairman: They can take part
in the discussion,

Shri Bodabrats Barua: Mr. Chair-
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complicated situation that we have
faced, a complication that has been
imposed upon our country by a food
situation where, though we had in-
creased our production by fifty per
cent in g decade and new land had
been brought under plough, we have
found that the food crisis is such
that the shortages that have over-
taken us have not come to an end
and even though the country has
done much better in the matter of
production of jute, sugarcane and
other things the country is not, tak-
ing all these things together, advanc-
ing towards self-sufficiency in the
matter of food

Therefore, the moot question would
be—1t is not a question of criticism,
it is not a question of finding fault
here or there—a general awakening
1 regard to the basic factors of
fertiliser and water. So far as fer-
tilisers are concerned, the present
Budget has brought about a proposal
that we should increase our fertiliser
production, increase our available
water supply and increase our irri-
gation potential. The National Coun-
cil for Applieg Economic Research
recently found out that this guestion
1s not one of finding out how to in-
crease our irrigation potential but how
to utilised the available water. Only 0
per cent of the river flow is being
utilised now for irrigation purposes.
With that 6 per cent which has been
utflised 4.3 million acres of land
could have been irrigated with the
available facility for irrigation, but it
has not been done because of the
resistance from the peasants. They
are unable to utilise the available
water because of unwillingness or
their inability to pay the money for
it.

So it becomes a question of advan-
cing in a direction, in an atmosphare
of previling inactivity on the pert of
social leadership that goes through-
out the villages. This lesdership
forms the rank and fle of all our
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parties. Thersfore, it becomes a
question of coastructive endeavour
in which the whoie nation has to
‘participate,

Naturaily, a Budget would be a re-
petition of many facts that we have
confronteq with and, sometimes, we
have failed to carry out. The ques-
tion of inflation has been brought be-
fore our eyes. ‘It really appears that
India today is in for a period of ser-
jous inflation. If we are to confront
this position, it we are to offset this
treng towards a serious inflation cer-
tain measures have become essential
for our country.

This period of serious inflation can
be countered only if the deficit Ainan-
cing that is revealed at present to be
of & very great extent, an extent
which we can no longer ignore, parti-
cularly when the responsibility of
ruling the country has to be shared
by the representatives from all sec-
tions of the House, that is reduced to
a great extent. It is essential that
we take & more siringent attitude,
this House takes a more stringent
attitude in regard to the wasteful
expenditure and also the natural
tendency of the various States of
India to go on spending money even
when the question of resources can-
not be individually faced. So, the
‘question of deficit financing becomes
the first principle of monetsry policy
because, so far as our country is con-
cerned, or for that matter any coun-
try is concerned, we will have to face
this question, that monetarily consir-
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ious States led by the opposition.
Here I am constrained to refer to
the particular report about Japan
where when the allied powers occu-
pied Japan they went to seq the fac-
tories that were producing aeroplanes
and war goods, They were surprised
to find that the factories were first
class but the buildings were not first
class, they were ordinary buildings.
So, the question of financial disci-
pline should engage the attention of
the Government, which means the
removal of corruption and implemen-
tation by a set of social workers.

*

Shri Masani, an hon. Member of
the opposition, said that 1t is g ques-
tion of thinking in terms of State
capitalism, We have got only one
1ssue before us. We have not got
enough social workers and the few
social workers that we have got
have to be paid, which means think-
ing in terms of increasing the gov-
ernmental machinery or proliferation
of government machinery. That has
become necessary because at the
village level ang the State level we
require thousands and thousands of
social workers who would carry
through the country, who would mo-
bilise the country with thelr dyna-
mism by putting their heart and
sou! into the work. That becomes a
very difficult problem and their hon-
esty and their integrity becomes a
question of national consensus by
all acting together. So, we want 8
cadre of social workers,
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We, therefore, reguest this House
to consider in terms of an era of co-
operation, an era in which the fra-
strated efforts were not always lead-
ing to success in politics but an era
in which the whole country could co-
operate together in the creation of
a better country, in facing a very
complex situation, a situatien made
more complicated by the regional
pulls and by the centrifugal forces
working in various parts of the coun-
try so that there will be national
regeneration,

Shrimati Suseela Gopalan (Ambala-
puzha): Sir, I move:—

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 16,50,00,000 in respect
of Grants-in-Aid to State and
Union Territory Governments be
reduced by Rs. 100"

{Discrimination shown n providing
grants-in-aid to States and the
wasteful expenditure in Union terri-
torleg to perpetuate centrally spon~

sored Governments (12)]
In allocating funds to the States
and Union territories, the Govern-

ment has not taken into consideration
the demands of the various States.
In the prcvious Budget there was a
provision of Rs. 47 lakhs and nobody
knows how if was spent last year.
Generally, the Government gives only
a report how the amount is spent but
the actual work done is not given.
This year also they have askeq for
Rs, 85 lakhs for the settlement of
landless labourers, but ¥ ask whether
we have surveyed even the waste
and fallow lands which are available
in our country now. 20 years have
elapsed since independence and it is
a pity that so far we have not even
been able to survey and find out how
much land is available in our country
for cultivation. How are we going to
golve our food problem then? We are
begging for food from outside and we
are not in a position to cultivate our
own Jand which is there in our coun-
try. We are depending very much on
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foreign loans, en dollars, for feeding
our own people. The cultivation of
waste and fallow lands is absolutely
essential as far as Kerala, West Ben-
gal angd other deficit State! are con~
cerned. Unless these waste lands are
cultivated, the problems of the States,
lhke Kerala and Bengal, cannot be
solved

1 want to pomt out that the prob-
lem in Kerala and Bengal is very
much acute. The food position in
Kerala 13 very precarious. Kerala is a
deficit State. We are producing only
cash crops in our State and we give
one-fifth of the total forgein exchange
that the Government of India is earn-
mg, but we are not provided with
food. Even now the Government of
India has not supplied us the promis-
ed amount of rice. The food position
m Kerala is very bad. In Bengal
also the food position is very bad.
How are we going to solve this prob-
lem if we are not going to cultivate
our fallow lands in the country? The
Government is simply saying that the
Food Corporation of India has failed
to procure sufficient quantity of rice.
The Centre should have taken grastie
measures to do so in the past. How-
ever, the Government has not even
fu'filled the earlier promises about
the supply of rice to Kerala, with the
result that the present position is very
bad. Therefore, the Centre must take
urgent steps to give food to Kerala,
‘The Centre cannot escape from the
responsibility of giving food to Kerale
because they are giving a very good
amount of foreign exchange. So, it
is the Centre’s duty to give food to
Kerala and also to West Bengal; other-
wise, the farmers will direct their at-
tention to producing other crops which
will be avai'able for food suvply. So,
there is alwavs a danger of the falling
of the production of cash crops

My other cut motion relateg to the
failure of Government in re-opening
the clnsed cashewnut factories that are
there in Kerala. 40 cashewnut factor-
ies are closed and 19 0N0 workers ar®

out of employment. The
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is aware that it is a foreign exchange
earner. But only from that point of
view the Government is looking at
the problem. They are not doing
anything to develop that industty.
With the limited resources of the
XKerala Government, it is very diff-
cult to promote that industry.
Unless something is done from the
Centre, it is very difficult to promote
that industry. So, if immediate steps
are not taken by the Goverament, the
industry will suffer, It is desirable
that a cashewnut committee or a
board be formed for the development
of that industry. Unless these things
are done, it is very difficult for a
State like Kerala to develop.

I hope the Goverament will take
into consideration all these problems
and act without any delay.

Shri 8. 8. Kothari (Mandsaur): Mr.
Chairman, sir, 1 should like to draw
particular attention to the excessive
social and developmental expenditure
that 1s being incurred by this Gov.rn-
ment. It would be seen that in 1965-68
the expenditure on revenue account
was Rs, 180 crores and the amount
budgeted for in 1967-68 is Rs. 247
crores and om capital gccount, from
a sum of Rs. 152 crores, the amount
has been increased to Rs. 210 crores,
angd yet it is not considered enough.
‘The Finance Minister said that the
time 1s propitious for increasing the
developmental outlay and for that
purpose, furthey resources would be
mobilised. I am no prophet of gloom.
But the past experience suggests that
additional mobilisation of resourc:s
is just another name for additional
taxation and additional taxation wil
mean more pressure on the economy
which is already tax-ridden That is
not difficult to predict.

Sir, we are going aheal with addi-
tional taxcs and the result is that the
economy is unable to bear those taxes.
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There is already a malaise in the capi.
ta] market. Recessionist tendencies
are visible in engineering and trans-
port industries ang the position is
becorning precarious, I think, #f
these trends continue, the economy
will go from bad to worse.

The Finance Minister said that the
taxes are not inflationary. What
about excise duties? The excise duties
are added to the cost of commodities
and as a consequence what happens
1s that they are passed on to the com-
mon people who have to bear them.
Therefore, it the prices are to be re-
duced, it is absolutely neccssary that
these excise duties have to be brought
down. ‘The fundamental dufficulty
with this Government 1s that it be-
licves that it can go on adding to the
developmental expenditure and get
away with it But it ultimately boils
down to this that they have to indulge
in deficit financing. Year after year,
the Finance Minister has assured the
House that there would be no further
deficit financing. But at the end of
the year, they repeat the same old
story saying, that things went out of
control, that they could not exercise
any rigid discipline, and the result was
that deficit fiinancing had to be resor-
ted to with precarious consequences
to the economy.

1 wag surprised to read in the
Hindustan Timeg of 23rd March, 1967,
that the Planning Commission is of
the ommon that Rs, 2600 crores worth
of expenditure cah be incurred The
Finance Minister in Para 37 of his
Budeet sneech stated that the resour-
ces in sight are only to the tune of Rs.
1711 crores. From where Rs 900 cro-
res are to come? 1 think, the Plan-
ning Commission is just incorrigible.
Thev are almost irresponsible. They
cannot suggest from where Rs. 900
crores will come and they just go
about the same old marry way without
learning aany lessom from the past,
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without learning anything snd fop- ond the result wou'd be that there
getting anything. The result is that <an only be one-way traffic in taxes;
it has gone into disrepute. Actually, that is only escalation. After ail,
I would describe the Planning Com. there is a limit to what the economy
mission a5 the old man on can bear in the form of taxes. That
the back of Sinbad, the Sailor. 15 one thing which has to be consider-
It is for the Finance Min- ed. Of course, even Finanice

ister to decide how to deal with that
old man, how to get rid of it or to
manage it. But it 18 absolutely neces-
sary that the initiative is wrested by
the Finance Minister from the hands
of the Planning Commission. We
stang at the cross-roads of history and
let it not be said by posterity that
the Planning Commission which was
intended to be a good servant proved
to be a bad master and that the Gov.
ernment succumbed to it. Therefore,
the Planning Commission has to be
controlled; it has to be absolutely
metamorphosed and we have to bring
about drastic change. Otherwise, it
will be a lability,

Now, I would hke to draw attention
to the mechanics of budgeting that
has been going on for the last five
years. There are substantial revenue
surpluses, Rs. 220 crores in 1964-83,
Rs, 320 crores in 1965-66, Rs 174
crores in 1966-67 and Rs. 233 crores
in 1967-68. But where does all this
money go? It goes to finance capital
expenditure What the Government
does is that it budgets expenditure at
Rs, 70 crores to Rs 100 crores beyond
the available pesources and then it
imposes additional taxation to the
tune of about Rs. 70 crores to Rs_ 100
crores with the rcsult that every year
you have escalation. What 1 would
suggest is, though it is an unorthodox
proposition but all the same absolute-
ly necessary, that capita]l outlay shall
not be financed out of revenue sur-
pluszs beyond 5 per cent of the total
revenue receipts. Such a limit has
to be recognised because otherwise
there can never be scope for tax re-
duction. Whatever the surplus, you
can slways say that this has to be
used for financing capital expenditure

have been doing is that they
the expenditure at a high figure and
increase the resources or try ¢to
mobilise resources, which means
additional taxation and dcficit financ-
ing. They try to match the expendi-
ture, Actually, the whole method
must be reversed. You must budget
your expenditure within the resources
available, 1 would suggest that Mr.
Morarji Desai learns a little from
Mrs. Morarji Desa: and he would do
better. If Mr, Sachindra Chaudhuri
had learnt a little dfrom Mrs
Sachindra Chaudhuri, he would have
done better,

An hon. Member: You have been
doing like that?

Shri 8. S. Kotharl: Sometimes you
have to learn from the most unex-
pected quarters.

The National Council of Applied
Economic Research has calculated that
the notes and bank deposits during
the first four years of the Third Plan
increased by 48 per cent—that Is, the
currency in circulation, as you may
call it broadly, while the national
income increased by only 18 per cent.
The result is obvious. The wholesale
prices index increased from 1275 in
1060-81 to 1789 in 1963-66 and mow
there has been another 17 per cent
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index number stands at about 200.
The value of the pre-War rupee today
ia less tran 14 paise. Can you
imagine what it means? It means
that the rupee js shrinking. In 1939,
if you had a silver rupee, today you
have a nickel rupee . . .

An hon. Member: A copper rupee,

Shri 8. 8. Kothari: . . .or a
copper rupee. After five years, if you
put through Lhe Fourth Plan in the
form in which it is there at present,
yeu will have inflation of a type
which I will simply describe as
galloping and it will be absoluiely out
of control.

If the Finance Minister is not aware
of the horrors of runaway inflation,
iet him consul'! his West German
friends, to whom 1647-48 is almost
& nightmare. It was only through
the currency reform in West Germany
in June, 1948 that they were able to
put the German economy right. For
6 or 8 Reichs Mark, one Deutch Mark
was given. [ do not think that this
House is interested in having a naya
rupee which will be equal to tean old
rupees. The way in which we are
moving will only lead to this result.

1 would -uhmit that the Fourth
Plan has to be drastically cut and the
outlays have to be limited absolutely
to the resources available

I would like to make one more
important point and that is this, We
are suffering not only from obsole-
scence of machines, tanks and air-
craft, but also from, what I would
describe as obsolescence of thought
and ideas on planning. Even the
Communist countries are now re-
thinking, The trend there is towards
less Statism, less State monopoly and,
shall we say, towards decentralisation
in various spheres. But this Govern-
ment on the opposite side only thinks
of further Statism, further centralisa-
tion, Even in Communist countries
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what is happening is that, for publio
sector enterprises, they want a return
on capital employed, i.e. they want
profits and the profits have to be the
touchstone of efficiency. But when we
talk about corruption and ineficiency

of a high level in public sector
enterprises here, we are simply
told that public sector enter-

prises are not meant for profit. I
would say that profits are the sinews
of growth. If you do not have profita,
if the money that is put into public
sector undertakings just sinks, if it is
lost, then how can you have progress?
It is a mockery of democratic socie-
lism to say that you can have socia-
lism even if your State sector does not
run properly; if part of the money that
you invest in public sector undertak-
ings is lost, then what sort of socis-~
lism ig this?

Mr. Chairman: The hon. Member
will conlude now.

Shri 8, 8. Kothari: I think there is
not much time, But I will make only
one more point. We have come to a
stage where in my opinion it is neces-
sary to appoint now a Taxation En-
quiry Commission. That Commission
should not only enquire into the whole
structure of direct and indirect
taxation and the rates of the
various taxes, but it must also enquirn
the expenditure and outlay of the
Government of India on both capital
and revenue accounts. It is not enough
to have economies on the revenue ac-
count only, because as Shri Morarii
Desai himself has said, their scope is
limited. Where the money is being
lost is on extravagant expenditure; on
social and developmental outlays.
They have got to cut the expenditure
on these. They have to limit or re-
duce the Fourth Plan. They have to
give certain tax reliefs which are
most necessary, so that the invesi-
ment market may be revived. As re-
gards investment capital, of course, in
a controlled manner, foreign equity
capitsl must flow into our country
instead of Governmant-to-Government
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Joans; for that purpose, they have got
to do away with at least two hxe.
‘which have proved burdensome
the economy. I would refer to the
surtax on companies, which penalises
efficiency ang is the highest on the
most efficient companies. Then, they
have got to get rid of the annuity
deposit scheme which siphons off sav-
ings from the private sector to the
public sector, where the money is used
inefficiently, which in other words
amounts to a transfer of resources
from efficient use to inefficient use,
from private saving and investment to
public consumption.

Mr. Chairman: Hon, Member
may now move their cut motion tn
the Demands for Supplementary
Grants (General), 1966-67—in addition
to those which have already been
‘moved.

8hri Umanath (Pudukkottai): 1

beg to move:

*“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs,  4,50,000 in res-
pect of Ministry of Commerce be
reduced by Rs, 100”.

‘{Failure to boost export after deva-
lugtion (1)1

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs, 23,23,64,000 in res-
pect of Defence Services, Effec-
tive Army be reduced by Rs. 100".

Ivndeamble connections  between
higher Army officials and foreign
embussy officials or Ambassodars.
2)]

Shri Nambiar: I beg to move:

“That the Demand for a Sup-
plementary Grant of @ sum not
exceeding Rs. 28,28,64,000 in res-

- -pect of Defence Services, Effective -
- Army .be reduced by Rs. 100”.

" MARCE 27, 1987

{Utter inefficiency shown in the pro-
duction of Arms in the newly set up
Ordnance Factory st Tiruchirapalld
and the heavy loss incurred due to
the mismanagement by the admin-
istration,- (3)}

Shri Umanath: I beg to move:

“That the Demand for a Sup-
plementary Grant of a sym not.
exceeding Rs. 4,49,000 in res-
pect of Ministry of Education be
reduced by Rs, 100",

[Failure to categorically reject the
proposal of Indo-U.S. Foundation,
5]

Shri Nambiar: I beg to move:

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 75,00,000 in res- -
pect of External Affairs be ruduc-
ed by Rs. 100",

[Extravagant expenditure of 11:98
lakhs incurred by providing air-
conditioning facilities in connection
with the Tripartite Summit Confer--
ence held at New Delhi in October,
1966, (6)1]

Shri Umanath: [ beg to move:

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs, 12,39,000 in res-
pect of Ministry of Finance be re-
duced by Rs. 160".

[Failure to scrap the scheme of intro-
duction of electronic computors in
LIC. (D}

‘“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 90,00,000 in res-
pect of Audit be reduced by
Rs. 100".

[Failure to restore in full the reco'gul—
tion of All Indiag Audit and Ac-
. counts Aassociation  (8)]
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Skri Nambiar: I beg to move:

“That the Demand for a Sup-
plement Grant of a sum not
exceeding Rs. 2,78,26,000 in res-
pect of currency and coinage be
reduced by Rs, 100",

[High cost of imported Currency Note
paper for printing Notes, (9)]

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 29,61,000 in res-
pect of pensions and other retire-
ment benefits be reduced by
Rs. 100",

[Need to increase D.A, to pensioners
as g result of the inordinate rise in
prices of essential commodities.

(10)]

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 1,000 in res-
pect of other revenue expenditure
of the Ministry of Finance be re-
duced by Rs. 1007,

{Abuse of the terms of the Indo-U.S.
Technical Cooperation Programme
of the U.S, Government and the
consequent speeding of C.UI.A. acti-
vities under the guise of providing
technical aid then under P.L. 665
and now under PL-480. (11)]

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 16,50,00,000 in res-
pect of Grants-in-Aid to State and
Union Territory Governments be
reduced by Rs. 100”,

[Indiscriminate raising of loans inter-
nally and externally for wasteful
expenditure causing high interest
liabilities, rapid pace of exrpansion
of Treasury Bills and further spiral
in prices. (14)]

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 40,01,000 in res-
pect of other revenue expenditure
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of the Ministry of Food, Agricul-
ture, Commmunity Development
and Cooperation be reduced by
Rs, 100",

[Need to enquire into the inbrdinate
delay caused in deducting the loss
sustained by the erstwhile Hydera-
bad State due to wunderseliing of
wheat in the year 1952-53. (16)]

*“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs, 68,41,000 in res-
pect of Ministry of Home Affairs
be reduced by Rs. 100",

[Increase in expenditure on the Cen-
tral Intelligence and the secret ser-
vice which is in the nature of spy-
ing on political opponents and acting
wn ligison with similar services of
other countries. (17)]

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs, 2,20,000 in res-
pect of Cabinet be reduced by
Rs, 100",

[Tour expenses of Ministers under-
taken for Election purposes but in-
directly accounted towards official
duties, (18)]

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 1,000 in res-
pect of Police be reduced by
Rs. 100”.

[Improvement of the working and
lwing condition of the Police and
the terms and reference of the sub-
ject referred to the Commassion.
(a9

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 7,35,000 in res-
pect of Statistics be reduced by
Rs. 100",

[Dangerous repercussions of setting
up q computer centre at Delhi and
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to prevent further installation of
computers, (21)]

Shri Umanath: I beg to move:

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 2,72,01.000 in res-
pect of Delhi be reduced by
Rs. 100”,

[Conduct of Delhi police for interfer-
ence in industrial and auction dis-
putes. (22)]

Shri Nambiar: I beg to move:

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs, 2,72,01,000 in res-
pect of Delhi be reduced by
Rs. 100",

[Ineffectrveness of the Super Bazar in
reducing the prices of essential
commodities and the wasteful ex-
penditure thereon. (23)].

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 794,000 in res-
pect of Chandigarh be reduced by
Rs 100",

[Indiscrinminate expenditure on Chan-
digarh as a result of its being kept
as a Union territory. (24)]

*“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs 51,809,000 in res-
pect of Andaman and Nicobar
Islands be reduced by Rs, 100".

{Continued state of insecurity to the
C.P.W D, workers and other sections
of working class, (25)]

Shri Umanath: I beg to move:

“That the Demand for a Sup-
plementary Grant of a sum mnot

exceeding Rs. 3,55,000 in res-
pect of Ministry of Industry be
reduced by Rs, 100",

[Failure to take over closed textile
mills.  (26)]

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs, 3,55000 in res-
pect of: Ministry of Industry be
reduced by Rs. 100",

[Failure to revoke the order compel-
ling textile mzu\. to close down for
an additional day in a week, (27)]

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs., 3,555,000 in res-
pect of Ministry of Industry be
reduced by Rs 100".

[Failure to re-employ all workers in
Bharath: Mills, Pondicherry, on the
earlier service conditions, (28)]

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs, 6,25000 1n res-
pect of Ministry of Labour, Em-
ployment and Rehabilitation be
reduced by Rs. 100",

[Inordinate delay caused in the im-

plementation of the recommenda-
tions of the Statutory Wage Board
for working journalists by Bennett
and Coleman Company, (30)]

“That the Demand for a Sup-
lementary Grant of a sum not
exceeding Rs 6,225,000 in res-
pect of Ministry of Labour, Em-
ployment and Rehabilitation be
reduced by Rs, 100",

{Failure to convene the promised tri-

partite meeting on Job Security in
foreign oil compantes, (31)]
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Shri Madhu Limaye: I beg to move:

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 4,50,000 in res-
pect of Ministry of Commerce be
reduced by Rs. 100",

Failure to hold inquiry into the irres-
ponsible S.T.C, agreement with an
American ladies’ footwear importing
firm for the supply of large quanti-
ties of sulphur, an agreement which
could not be fulfilled and which re-
sulted in logss of foreign exchange
and delay in supply of sulphur to
essential industries, (37)]

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 450,000 in res-
pect of Ministry of Commerce be
reduced by Rs. 100".

Failure to take action against the
Textile Commissioner and Joint
Chief Controller of Import and Ex-
port for permitting transfer of Bom-
bay Textile Mills’ Licences to Dhan-
raj Mills on the road to bankruptcy
and illegal amendment of these
licences to include nylon filament
yarn without proper authority from
the licencee Mills. (38)]

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs, 23,23,64,000 in res-
pect of Defence Services, Effective
Army be reduced by Rs. 100",

{Failure to prevent purchase of defec-
tive tyres imported through the
S.T.C. by the Armed Forces and
sending of some of these quantities
to forward areas in defiance of the
Army  Headquarters directions.
(39)]

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs_ 23,23,64,000 in res-
pect of Defence Services, Effective
Army be reduced by Rs. 100",

(Failure to place before the public
Gen, Henderson’s report on the
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N.E.F.A. debacle and other relevant
documents necessary to make a pro-
per evaluation of the various factors
leading to India’s defeat in 1962,
(40)]

“That the Demand for a Sup-
plementary Grant of a sum not
excessing Rs. 4,408,000 in res-
pect of Ministry of Education be
reduced by Rs. 100”.

[Failure to enforce the objective of
free and compulsory primary edu-
cation throughout the country even
17 years after the Constituiion came
into force, (42)]

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs, 4,408,000 in res-
pect of Ministry of Education be
reduced by Rs. 100",

[Failure to persuade the State Gov-
ernments to abolish expensiwvg, ex-
clusive English medium anc othcr
medium ‘Public’ schools which per-
petuate class distinction and snob-
bery. (43)1

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs, 4,49,000 1n res-
pect of Ministry of Educat.on be
reduced by Rs. 100".

[Failure to protect old temples and
other places of archaeological in-
terest and prevent pilfering of car-
vings and pieces of sculptures.
(44)]

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 4,49,000 in respect
of Ministry of Education be
reduced Rs. 100.”

[Failure to ensure a decent salary to
the primary teachers and reduce the
existing gap between the pay-scales
and amenities of primary teachers
and those of Universities, Vice-
Chancellors and other top pecople in
the educational sphere, (45)]

*“That the Demand for a Sup-
plementary Grant of a sum not
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[Shri Madhu Limaye)
exceeding Rs. 12,390,000 in res-
pect of Ministry of Finance be
reduced by Rs 100”.

[Failure to discontinue the system of
granting extension to officers against
whom corruption charges have been
levelled and whose conduct has not
been above suspicion, (46)]

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 12,39,000 in res-
pect of Mimistry of Financz be
reduced by Rs. 100".

[Failure to prosecute the anti-black
money drive vigorously and elimi-
nate corruption in the investigating
agencies of the Fimance Muustry,
47

“hat the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 12,39,000 in res-
pect of Ministry of Finance be
reduced by Rs. 100".

[Failure to link D A. with cost of Lv-
g index on the basis of Full neu-
tralisation. (48)]

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs 12,34,000 in respect
of Ministry of Food, Agriculture,

Community Development and
Cooperation be reduced by
Rs. 100”.

[Failure to persuade the State Gov-
ernments to abolash the C.D. Blocks
or at least to reduce the excessive
administrative expenditure. (52)1]

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs 12,34,000 in respect
of Ministry of Food, Agriculture,
Community Development and
Coaperation be reduced by
Rs. 100",
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[Failure to provide the necessary bor-
ing equipment to Bihar, Uttar Pra-
desh and other areas to dig wells,
tube-wells, etc. (53)]

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 12,34,000 in respect
of Ministry of Food, Agriculture,

Community Development and
Cooperation be reducéd by
Rs. 100",

[Failure to provide cheap pumping
sets to the farmers on a large scale
to reduce their dependence on rains.
(54)1

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 68,41,000 in respect
of Ministry of Home Affairs be
reduced by Rs, 100"

[Failure to provide house plots to
Harijans and Adibasis in Union ter-
ritories and to parsuade the State
Governments to do likewise (56)7}

[Failure to probe the charges ahout
the plot to murder the Congress
President on Tth November 1966
n Delhi. (57)]

[Failure to publish the report of the
Government iwnvestigating agencies
on Tth November, 19668 demonstra-
tion and violence :n Delhi (58))

[Failure to help start prosecution
against the former West Bengal
Muusters in the Isath Ban case.
(59)]

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs, 6,25,000 in respect
of Ministry of Labour, Employ-
ment and Rehabilitation be reduc-
ed by Rs. 100,

[Failure to intervene in the Times of
Indiag dispute and take steps to lift
the lock-out and bring about a set-
tlement, (64)]
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“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs, 2,25,000 in respect
of Ministry of Transport and
Aviation be reduced by Rs. 100”.

{Failure to take action against the
Appejay Shipping Lines for their
attempt to defraud the nation in re-
gard to rice imports from Burma in
1961-62, (67)]

“That the Demand for a Sup-
‘plementary Grant of a sum rot
exceeding Rs. 2,12,04,000 in res-
pect of Aviation be reduced by
Rs. 100".

{Failure to clear up the A.LI, admin-
istration and firmly deai with the
cases of the violation of foureign
exchange regulations. (68)]

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 2,12,04,000 in res-
pect of Aviation be reduced by
Rs. 100",

{Failure to extend and strengthen the
ianding strip at Cochin to enable
Viscounts to land there. (69)]

Shri S. M. Banerjee (Kanpur): I
shall confine myself to Demands Nos.
5, 35, 42, 51, 123 and 130,

In Demand No. 5, an additional
smount has been asked for for pay-
ment of increased dearness allowance.
¥You would recall that when there was
growing discontent among the Cen-
tral Government employees through-
out the country and they threatened
with mass agitation throughout the
country, Government at their instance
appointed a commission with Shri
Gajendragadkar, former Chief Justice
of the Supreme Court, as its chair-
man. That commission submitted an
interim report, But we had submit-
ted in the course of our evidence be-
fore that commission that this Gov-
ernment had miserably failed to hold
the price-line and, therefore, the com-
1nission should decide on the basis of
185 points, The commission perhaps
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did not think it proper because they
did not get a clear order from the
Government, since it was not includ-
ed in the terms of reference, and,
therefore, they ignored that point,

Today, what is the condition of the
employees? As I am speaking in this
Hcuse, according to the Pay Commis-
sion formula and according to the Das
Commission formula, the index has
reached a level of more than 185 and
that justifies an increase in deacness
allowance in the form of interim reliet
The formula was that there shouid bea
constant rise of ten points and there
should be an average rise of ten
points within a year to justify further
increase in dearness allowance. Today,
the index has risen by more than ten
points; actually, it has risen by more
than 11 points. So, I fee] that there is
enough justification on the part of
the Central Government employees to
agitate and demand a further rise in
the dearness allowance. I know that
the Finance Minister will immediate-
ly say that this does not take us
anywhere and it is a vicious circle.
I do agree but even after 20 years
of Independence, Government have
miserably: failed to hold the price-
line and to check the prices of all
esgsentia] commoditieg including the
foodgrains, and, therefore, the Cen-
tral and State Government employees
will be at liberty to demand more
dearness allowance to make both ends
meet,

So I feel that the hon. Finance
Minister ghould announce without
waiting for the Commission’s final
report which will be submitted in the
month of May—that might be imple-
mented after two or three months or
might be amended by referring it
again to it, if the Finance Minister
so desires; I hope he will not tinker
with the report—I have a feeling that
without referring thiz question to the
Gajendragadkar Commission, accord-
ing to the previous formula, dearness
allowance should be increased forth-
with tn avnid or avert the impend-
ing unrest in the country among Cent-
ral Government employees.
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{Shri S. M. Banerjee]

When 1 speak on supplementary
grants, I must say something about
what has happened in Kanpur, One
goldsmith aged 32 years along with
his wife, 25 or 23 years, committed
<uicide five or six days ago. He was
one of the goldamiths who became
victims of this Gold Control Order. He
was given an alternative job in an
ordnance factory. Unfortunately,
there also he suffered retrenchment
with the result that he had nothing
to eat either for himself or for his
children, for seven days. After that,
he and his wife both took poison and
commtted suicide.

Shri K. N, Tiwary (Bettiah): When
he was in service, why could he not
eat?

Shrt S. M Banerjee: He was not
elected like my hon. friend; he was
defeated in his search for job. He
was given a job only for six months
ag a casual labourer. He lost his job.
He could not get employment from
the employment exchange The name
of the Employment Exchange should
be changed if 1t cannot exchange a
Jub, After waiting patiently for seven
days, he committed suicide, Let s
not laugh at it. If you go to Kanpur,
you will find that every citizen there
feels the poignancy of what has hap-
pened. There is a thin line between
hunger and anger, and once they
meet, there is going to be a serious
condition in the country.

Therefore, 1 feel that all those peo-
ple who were retrenched from the
defence installations, who were gold-
smiths, should be given some job if
the Finance Minister if he is sincere
in giwving jobs to those who were up-
rooted bhecause of the Gold Control
Order.

T now come to Demand No. 35—
agriculture, Much has been gaid
about foodgrain prices and control
or de-control. This Government
~wingg between control and de-con-
trol. There is a calculated move to
see that control is lifted and statu-
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tory rationing dispensed with. I do-
not stand for rationing; I do not stand
for control. But whether there will
be any control on prices ig the main
question. Government should think
twice before taking a decision on
this subject. They should have the
unanimoug opinion of all MPs before
taking a decision, because I know
there 1s pressure from the big mono-
polists that control should be lifted
from every item including foodgrains.

Thenel must refer to Demand
No, 51—privy purses. Ths is a very
sore point I want to know whether
it is a fact that some ex-rulers have*
written to Government that they do
not want the privy purses and privi-
leges. It they have done so, 1 wel-
come it. But even without that, I
have to say this. I have seen the list
of privy purses and privileges given
to one family in Rajasthan, that of
the Maharaja of Jaipur. It was re-
cently published. I was surprised to
se¢ that such advantages and pri-
vileges should given to one famuly.
Can we afford this 1n a country which
is ful] of poverty and unemplovment?
Can this Government possibly spend
so much to maintain a particular
tamily € its lands, itg cars, its horses
and polo pony? There is a big list
of privileges maintained by them.

Then I come to the question of
loans and advances by the Central
Government to various States. I asked a
question here whether it iz a fact
that the ex-Finance Minister promis-
ed the ex-Chief Minister of UP an
amount of Rs. 3} crores for raising
the dearness allowance of its em-
ployees. The reply was no. Hon.
Mr, Pant also replied that there was
no such proposal. A proposal was
mooted in the month of July, 1968
which was turned down by the Cen-
tral Government. The ex-Chief Minis-
ter of U.P. is fortunately or unfortu-
nately a member of this House today,
and I would request that she should
make a statement on this that def~
nitely it was said to the ex-Chief
Minister of UP. that she would be
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given Rs. 3jcrores. " They asked
her to prune her own plans, to
forego certain projects and said that
it would be compensated by the
Centre. 1 want a clear reply from
the Central Government, from the
Finance Minister, as to what will be
the fate, of those government emp-
ployees who were assured that there
would be parity between the Central
Government and State Government
employees in the matter of dearness
allowance. If they do not get any-
thing from the Centre I do not know
what is going to happen to them.

Lastly, about the commuted value
of pensions. The All-India Pen-
sioners’ Association throughout the
country have been demanding some
rise in their pension. They are get-
ting Rs. 20, Rs. 30 or Rs 40, and we
were assured in nhis House by all
the previous Finance Ministers and
the present Finance Minister also
that something would be done to
better the lot of the pensioners.

[Surr KHADILKAR in the Chair]

So, I demand that there should be
some rise in the quantum of pension
and that dearness allowance should
be given to those pensioners who are
drawing a pension up to Rs. 300 or
Rs. 350, becaugse the time has come
when you do not expect the pen-
sioners to continue with that meagre
pension,

An argument may be advanced
that after all the pensioners have
sons, there will be so many people
to earn, but nowadays it is very
difficult for a son to fved his father,
or a father to feed his son, unless
both get something.

With these words, I request the hon.
hon. Finance Minister to make an
announcement here and now when he
replies, that the dearness allowance
will be increased for the Central
Government employees, because all the
conditions laid down by the Das Com-
misgion or the Second Pay Commssion
have been fulfilled. If it is not increa-
sed, T am afraid there is going to be
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serious trouble among the Ceniral
Government employees.

ofy sogw ool T (i) oM
% vz W 9 w1 g A g A
T g 1 W T ag T o g
gew #H XY qoe F umd § g §
FTETe ¥ fgnrag oY | wf6d v o9
N wfe w3 oA § 5 wg
tfeddz wilw A awm qfedt )
T &7 WY I9 & fog At TE &
fr ag wax fa=ry 5@ W ASW
& qrA @ 9% | gafow AX wewwE
& s ard & e s ¥ @/wr § S
AT @ T Al A FY A
T8 w5t a7 2 fr &7 ot ar€ B
a® 38 fm § gm0 oW W
¢ & et &t g gu st (]
T At g ge Famgr s @fw
F qga wIAT SHET &Y o STy
7g for weaw fafres @ 7 wg §
a A7 7Fw 91 5 ag @ gew w®
Ffewda § AT v oY 3w H @ A
e fafs d T T G &
wRa § HE & W N § oY ge
art &, o ag & wo Sdegon &
gaTe 2w &1 Frre ww g & <A fas
e frafgralow § 9§ o
T T & fog AfFa agt s e
H AR ATITA W A 17 o ¥ W
fom oy & oy 90 AR gEd I
AT W9T § aw0aT 99 § 25 ¥
g3 W1 2, 98 & swwan av fe ag ey
g 1T § @R 736 afer o
ot 7@ e | w0 A fer 7 wfe
& gfra Wt o df e g o
At 52y vy ot fe @ & faa g
e w1 A T Y, g gy & v ww
T W 70§ ol wrd § wgr
wrg § R e fafreT aw
FIHR W FIRA M Arar a0
giv frrer a7 AR e w0 1 W
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[ wegm et 73]

WA g}’ v w i
fe wrrey 2w are W WA wifeg
@ TR AT qTE e @ A § fe
N R T 9T ow o afe T )
O & qF | 99 AAFAE ¥ Fg R
g T ¥ o ¥ Fw A I & o1 o
WETFIUF TF I ¥ &7 Tqa) A7
RN fagre ¥ gAY N NI XA
graa &, , 37 q AT X HIE v AR
T awfasy w1y | gmfaey @ @
& a8 wirn f5 wg 9= Awafas
freta &, = wearfal W fae
g, % OV AwEQ # fawm 31 W9
Iy & i oF ¥ FTT OF AHET 9T
g wmwagma g e o =
I FIET WIEW F A FT qAFT 4T I
A W9 A gET W T A AR
§ v sifead a1 @1 92 W d3we fwe
frte N3 ar w1y X w1 SEr fas
N Ay W wH) A & g 35 9@
g fifzq #71 any e ¥ iy W@
I AY I ¥ faad & a9 Ty &=
T famre w1 ww )

W EW # g O R, @ aw
BE T AT § A0 k@ aw 7 fods wfom
w Wgarr § afes O wAfar @
T FT AR § 5 ag TR W
VIR § 99 X ¥ AE 93X SEt
T W &Rw Lac]
¥ fg gor &9 fear s W
fod s foqr afes 97 & =wmgw
Y Nt gwewfaew §, wo wNw
Y g @7 9T gy WE wg fe Ny
FOE TET AT X &S gar v
78 w1 frft fame s R g, o9
w fodr wigafe & g W
¢ ? @@ gaj @ a e g
< AT qUEE T §R
s X N T W W oo
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... ()
& dfe¥¥e amri
T® AT 9 & 9 'y & § ww feg
o ot a7 a1 w2 R
wrew free 7 @1, A qde A ¥, N
WHE R qE T4y & A fak qg wwv
fe oz 1@ S wogw T § P &
qifeamiz § woET ST wTETr IeTy
g o & wrrare Jwrd wraw fear
¥ gem a0, (waww)

& wawar ar f& g s
NAY &, W AW F I & A e
Ay s s Ay f s few it
AT F A qT &3 gu E° wmw ¥
F¥T TR, 99 ¥ I IR FR,
oY ¥ GHEAE R g AR 9
¥ g WY Wy agr &3 gy ) A A
A s aEs 7 et i aw Ay
N WY ageeA o, A W g
qrEf @ AR FT AwAT | T
wg, ArQ et 4% afFw oF oww
2 & gu g ww Sy § 5 oW
TNERE A FAN G, W d
i woay frg § o9 w1 wwre g
I6ET 7, T 7, FE A N GE/A
TE R, WY Tw g fFoww gw
afgar Bift &t 37 g WY A W
TATg § A A WA wfE Je-
wen, & oo v% fF o & oo 5o
&t a9 % ¥ T 9¥ gg § TN
X TP A3 @ AP N CHA AH
qE & o ¥ frerer §, 97 A @
§ 9w fafreet & «w & afew ard
ARATERYA 39 A7 W ¥ o fxany
W AT @t L L. (weea)

™ 8
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ofy wrogw ot v & o §, wT@
qawy sF s wwe o § ¥ 5o o )
T kfaray g, ... ...
(wa=)

My, Speaker: Hon'ble Member may
A point of order has

resume his seat.
been raised.
shogmott ve: o g 6
wigffm@tFg I
grAd | greafag aff avan fw. ..

(vewwrr) .. . dfam,
o A EgTaA AR, . . (SwwAm™)

.. .fr7 gt @, qw oA

wiiat aceawd fegr (a@)
w3 wEey, § wAAE wew ¥ W
& T Ag FE A § e we AT
¥ gg a1F A A AL

oft wogw ooft xT: & WAy At
Iy W A N woEr §, wifac oF
qUATEA FT AN g & A g, .. ..
(comwwr) ... ... gfeT wwm &
gz wrA A § i TNHT a9 WIq gy
% gu od fr o {fd¥z & fang
BT G ¢, A% WY wud gy &9
gu 919, g {fedee 1 A1er 7 faer a3
.......... (oW

wwe wafag T § ]
w1 fear 9 ? T a9E W 9 g
e feft e g 7 oifw & S at
a7 fead gEaw @ fag

w@ § & Kagm fe i o e
femmst Iy gRwr ™ WA E
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[ srega w o<]

Wty M w fag o
o fedr@ g ot o off qroddY
o ¥ fasrs W@ wwiste s
N & gr ¥ wyg dar ey
woY frdardt Y A aww § AR
g A ag F@ aq 57 WX 62 AT
sl awey § Afer gaEr s
&1 Tfen frag AT vw & s
T agy o DT | uEgw W IwET
o W W W O# I #)
i & qagwr v § e soeive
Fam A faw e foderd ¥am
R AAT QT AR FA | § afaE I
uE WE F AR A WhH e w
39 AT &1 WG GFAT E S 6
T Endy g ww T § afer ag
qQr Bm F an A N W fFew
T FTHET R §? dug
awaT a1 f6 g g AWM, qATHT
Tafaa 37 wifs @ awar @ femr
A gHTO AT AT 9¥ § ag w9 ATE-
e T FT AORANA H 9 A
¢ ok mw AONmE Fes oT s
T 9T g EY el wr g
) & WA A gmaa W
qEHT wNE A swlaw F@ WX
Ay fF e qO% & gs faer &1
w & wiea ¥ FNr o§wx g7
W W g fF owo g g §
oy f W E aed ff § W
A AqRE & AN W ¥ few Wi
Iada 5@ A1 gw e wfgo
qr. .. (sqwwr)

Mr, Chairman: Will the hon. Mem-
ber resume his geat. His time is up.
Shri Abdul Ghani Dar: Thank you
very much.gqe :;@'w gy
W amET @Y W W AR
wir ot wif g e §,
g e Wi fefewws s aw )

sk ROl wY Wlrany
At @ wga o gox
¥g Areed § 1| wiag It w3
tar ¥ fifwe sfe & qoarg. ...

Mr. Chalrman: It s a question of
maintaining order. As you are an old,
experienced Member, you should also
help the chaiy to maintain the decorum
and dignity of the House.”

Shri Krishna Kumar Chatterjee
(Howrah): —Anmnd not to indulge in
irrelevant talk.

oft waw W T A AT
wrga & wreeT a¥r WA § fewo ¥
TR G 7T gz W vy 9w uw
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A A ggeved g awe
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frr a0 & ¥ a9 TX o= fF 2w
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W N FAT oAFAY § @ I A
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ugt fafaed &1 Toa @ mz dfad
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arvFy ¥ AT AR Y 99T Y
¥ | T TN B M F wwder
dads s e A w1 Ay
ghrar A 01§ ot awa S T Ay
gy | fagT oF @1 W@ wdw
F TN WG A FAT TEQ )
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Loyt e et e X b
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Mr. Speaker: Hon. Member may
resume his seat. A point of order has
been raised.
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Mr, Chairman: Will the hon. mem-
‘ber resume his seat? His time is up.

Shri Abdul Ghani Dar: Thank you
‘very much.
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Mr. Chairman: It is a question of
‘maintaining order. As you are an old,
experienced Member, you should also
help the Chair to maintain the deco-
rum and dignity of the House.”

Shri Krishna Kumar Chatterjee:
And not to indulge in irrelevant talk.
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The Minister of State in the Minis-
try of Finance (Shri K. C. Pant):
Mr. Chairman, Sir, I am grateful
to the hon. members who have parti-
cipated in this debate and for points
they made and the suggestiong they
offered. Strictly speaking, a debate
on the Supplementary Demands for
Grants does not permit references
either to the original demands except
by way of clarification or a dis-
cussion on the basic policies underly-
ing those demands. But 1 am new
to this side of the House and my
sympathy lies with those who, when
they could not get a chance in‘the
general debate utilised the opportu-
nity to express themselves during this
discussion At any rate, I have tried
to profit from all that they have said,
but I think it will be impossible for
me in the short time I have at my
disposal to reply to the various points
raised in detail.

The first point I wish to make is
that whi'e this Appropriation Bill
provides for an issue of Rs. 1592
crores and odd from out of the Con-
solidated Fund of India, in actual
fact, the gross requirementg are only
of the order of Rs. 451.5 crores except
under Treasury Bills. The require-
ments on revenue account are Rs.
1645 crores, on capital account
Rs, 60.98 crores, on loans and ad-
vances Rs. 188.5 crores and on re-
payment of Debt Rs. 1178.87 crores.
Ouy of this Rs. 1178.87 crores, the
bulk is requireq for notional dis-
charge of Treasury Bills and that is



115g D.S.G.

{Shri K. C. Pant]

covered when these Bill; are re-
invested. Therefore, the actual re-
quirement under Repayment of Debt
is only of the order of Rs. 87.5 crores.
Adding up these figures, one gets &
gross requirement of Rs. 451.5 crores.

Rs. 67.7 crores are recoverable by
way of receipts, recoveries, adjust-
ments surrenders etc. Hence the net
outgo would be of the order of
Rs. 3883.8 crores. I think it would in-
terest the House to have a very brief
look at the break-up of this Rs. 384
crores, which ig as follows: Transfer to
States Rs, 177 crores, interest and debt
repayment charges Rs. 85 crores,
transfers to 1FC and public sector un-
dertakings Rs. 47 crores, defence Rs, 34
crores and miscellaneous notably
P&T, CPWD, Farakka and dearness
allowance Rs. 41 crores. I shall not
burden the House with more figures,

Varicus members have spoken on
their cut motions. I wonder if it will
bz poisib'e for me to deal with each
and every one of them, but I shalll
certainly try to deal with as many of
them a5 I can. Cut motion No. 15 by
Mr. Deb refers to “Desirability of more
central assistance to the State of
Orissa to meet the drought situation
in some districts.” Before I give the
facts may 1 say that Mr Deb's fear
that the political complexion of the
State Government has anything to do
with out decision at the centre about
the quantunr of assistance that we give
it is unfounded?

i hope that the facts and figures that
1 now place before the House will con-
vince him of my statement. Sir, relief
measures in connection with drought
conditions are primarily the responsi-
bility of State Governments. Never-
theless, recognising the actute drought
conditions that arose in 1965-66 assis-
tance has been sanctioned to the State
from time to time, as also to other
States which have suffered from the
same actute conditions. Rs, 45 lakhs
was provided in the last financial year.
Teh total assistance given in this finan-
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cial year so far gmounts to Ras. 9 crores.
The drought conditions in the current
year are, according to the State Gov-
ernment’s own estimates, confined to-
certain limited pockets and relief mea-
sures on this account are not likely to-
be substantial. The large scale ex-
penditure is mainly on account of the
continuance of relief operationg started
last year and it will be noted that
almost the entire expenditure has been
supported by central assistance, In
addition, assistance to the extent of
Rs. 85 lakhs has been given to Orissa
Government to intensify agricultural
programmes in order to secure addi-
tional production in areas where this
can be achieved. I hope Mr, Chair-
man, that after this explanation my
hon friend will not find it necessary
to presg hig cut motion.

Then he referred to his cut motion
No. 29-—the need for flood protection
embankments along the Brahmani
river in Orissa. The Brahmani is an
inter-State river draining parts of
Bihar and Orissa States. Some flood
protection measures such ag flood em-
bankments, closing of spills channels,
construction of spurs, sluices etc., have
already been undertaken and are con-
tinuing in the Fourth Plan. The Orissy
Flood Enquiry Committee in their re-
port submitted in 1962 have examined
the flood problem of Brahmani river
and have recommended construction
of new embankments raising and'
strengthening of existing embankments
and provision of sluices, escapes, etc.,
These are being undertaken by the'
State Government, who are responsible
for the planning and execution of fiood
control schemes. In view of thic ex-
planation I hope he will not find it
necessary to press hig cut motion.

Then, he referred to the short wave
transmitter for Cuttack. In doing so,
while speaking, he mentioned the fact
that if there was any difficulty in set-
ting up a short wave transmitter be-
cause of the international agency
which assigns the short waives to varl-
ous countries, he would be quite happy
if a medium wave transmitter was.



sen are proposed {0 be augmented dur-
ing the Fourth Five Year Plan and
among the provisions that have been
made ig the installation of a 100 k.w.
medium waive transmitter at a suit-
able place. Rs. 57.5 lakhs Plan pro-
vision has been made for this. In ad-
dition to that, Rs. 47 lakhs has been
provided for construction of perma-
nent studlios ang office accommodation
at Cuttack with auxiliary studios at
Bhuvaneshwar, and Rs. 8 lakhs for
conversion of auxiliary transmitting
centres at Sambalpur and Jeypore into
partial programme originating centres.
However, I may state here that in
setting up new transmitter stations
priority has been given to the
schemes meant for border and trans-
border coverage, and thig is because
of the hostile attitude of our neigh-
bours Pakistan and China, There-
fore, the other schemes in the Fourth
Plan for internal coverage will be
taken up subsequently. Ag such, it
will not be possible to commission
into service the 100 MW transmitter at
Cuttack before 1870-71.

17.15 hrs.
[MR. SPEAKRER in the Chair]

My hon. friend, Shri Madhu
Limaye referred to various points.
¥He stated that since he did not get
a chance in the general debate he
would make a general speech and he
did so. But I would find it rather
difficult to meet all the points of a
general nature that he has raised. I
shall confine myself to the few speci-
fic points which he has raised.

He meferred in particular to the
provision of additional irrigation
facilities in Bihar. In that connec-
tion, more than 100 rigs have been
despatched to Bihar and the Centre
and the State Government have been
continuously in touch quite often, dis-
cusssing this matter and the demand
of Bihar has been fully satisfied. The
Bihar Government has no grievance
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on thig score. In ULP, also the re-
qQuirements are being assessed and
the Central Government is in touch
with the U.P, Government,

Shrimati Lakshmikanthamma
(Khammam): When the hon. Mem-
bers raise some points, is it not com-
mon courtesy that they should be pre-
sent in the House when those points
are referred to in the reply?

Mr. Speaker: Some other hon. Mem.
bers will report to them what has
happened in the House,

Shri Nambiar: All the leaders of
the opposition have gone for a meet-
ing with the Prime Minister. That is
why they are not here.

Shri K. C, Pant: Shri Madhu Limaye
cannot be represented by anybody
else in this House,

Shri Madhu Limaye referred to the
broad fact that investments should be
diverted into essential channels and
investments should not be made on
non-essentials. He referred to priority
being given to pumping sets and the
like to increase agricultural produc-
tion. There is no quarrel with him
on that so far as it goes. I think we
are at one with him, so far ag this
broad distribution of investment is
concerned.

Then he referred to the need for
looking into defence expenditure., This
is a very broad matter which in-
volves not only the Finance Ministry
but also the External Affairs Minis-
try, the Defence Ministry, the Prime
Minister, in fact the whole apparatus
of Government. Therefore, while
one could think of introducing eco-
nomies wherever it is possible, the
broad position one takes on this
matter iz not one to which I can refer
at this stage.

In pagsing may I say that Shri
Madbu Limaye referred to certaln
officers by name? It is the convention
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in this House that usually officers are
not referred to by name because they
cannot come here t0 defend them-
selves, So, I would appeal to him to
observe that convention, because it is
a healthy convention and it has been
observed in the past by and large.

Shri Madhu Limaye referred to the
import of sulphur, He has also given
a cut motion which refers to the im-
port of sulphur by a U.S. irm which
deals in ladies’ footwear., He referred
to the loss in foreign exchange that
has resulted. Without going into all
the details, which will only tax the
patience of the House, may I just say
that neither loss in foreign exchange
nor any other kind of less was incur-
red on account of this transaction.
The S.T.C. has not been put to any
losg whatsoever,

Then, the hon. Member, Shrimati
Suseela Gopalan, first of all, raised
the question of bringing fallow land
under the plough.
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Shri K. C. Pant: After I deal with
the other points, if I have time I shall
give the details.

Shrimati Gopalan referred to the
need to bring surplus land under
the plough. I dare say nobody can
disagree with that, but may I remind
her that in India already 41 per cent
of the total lang area is under the
plough which 1s a higher percentage
than for any other country in the
world except perhaps Italy? Already
we have almost 8 per cent more
under the plough than is really re-
quired for a balanced agricultural
economy which requires 33 per cent
to go into forests, 33 per cent into
agriculture and 33 per cent for the
rest. Novertheless, one can under-
stand that in crowded States, where
fooqd 1s scarce, every patch of land
that can be cultivated ought to be
cultivated.

Then, she complained of the Centre
not keeping its promise to supply rice
to Kerala. With all respect, being
aware of the overall food situation in
this country, being aware of the
limited availability of rice in foreign
markets, being aware of the foreign
exchange payments that we have to
make to import whatever rice we can
get and being aware of the drought
conditions that have prevailed in this
country, I dare say that the Centre
has been even handed in the matter of
distribution of rice. If g survey is
taken of the whole country, of all the
States, I think objective observers
would recognise that considering the
dificulties in the situation, the Centre
has been doing whatever it can par-
ticularly for Kerala whose difficulties
it realises,

Sbri Nambiar: But that is not en-
ough. Now there i3 no food at all to



‘r562

be diswioused on the ration cards and
people are actuslly on the verge of
starvation. Some relief is to come
immediately. That is the point. The
average can be worked out later on,
We can wark out the average and
what the death rate in Kerala or
Bihar is later. That is another
matter. Let us send some food there
first.

Shri K. C. Pant: Neither Shri Nam-
biar nor I represent the average.
‘The point really is that realising full
well the overal] rice budget in the
country, could he suggest which of
the States rice should be diverted
from.... (Interruption).

Mr. Speaker: I agree, the problem
Is serious.

Shri K. C. Pant: I have not for a
moment said anything at all to suggest
that the Centre is indifferent to
Kerala or to Bihar. Wity Shri Nam-
biar and Shrimati Sinha in this House
it is impossible to be indifferent to
either of these States. But I have
Just pointed out the difficulties with
which the Centre is also faced in this
matter.

D.8.G.

Then, she raised the question of the
cashewnut industry. I do have some
information on it, but I am afraid
that that information is top sketchy
and I would not like to take up the
time of the House on the basis of that
sketchy information.

Then, the hon. friend opposite, Shri
Kothari, made a very broad survey
of economic policies. I must say he
fully utilised, what I said earlier, an
opportunity to express general
opinions in a debate in which they
are not strictly permitted. I think
it is very difficult for me to meet
those points here and now. The only
thing I can tell him is that what he
said about deficit financing, more or
less, echoed what the Finance Minis-
ter sald earlier. He only expressed
some doubt. I take it that both of us
will be here for the next five years
and there will be many occasions
when we can have exchanges on this

F—nm
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Then, Shri S. M, Banerjee referred
to the matter of D.A. and he referred
to the fact that the price index has
gone upto 185 and since it has cross-
ed 10 points, some immediate steps
should be taken to compensate for it.

An hon. Member: It hag gone upto
186.5 points.

Shri K, C. Pant: The point is sim-
ple. The Gajendragadkar Commis-
sion has given its findings for the
price index levels at 165 and 175
points but it has not taken up the
matter of D.A. at 185 points. It has
already, in fact, dealt with that aspect
of the Report where it could have
taken this up. Nbow, it 1s dealing
with the broader ' questions. The
point before us is whether or not we
ought to await the findings of the
Gajendragadkar Commission which is
a very high-power Commission and
which is going into the entire matter
of studying the repercussions of its
own recommendations on the States
finances and the finances of the local
bodies, etc. It is going into the whole
problem and we expect certain guide-
lineg from it. Now that we know that
its recommendations are going to come
to us in the month of May, just five
weeks hence, would it be proper at
this stage to anticipate them or to
take action without awaiting their
findings? The Government’s position
ig that we should' await the findings
of the Commission,

Shri S, M. Banerjee: My point was
not that. In the termg of reference
to the Commission, only 165 points
were mentioned. The question of
the price index rising to 183 points is
outside the termg of reference and
they will not consider that. You
may ask the Gajendragadkar Commis-
sion to consider it at 185 points and
I shali be satisfied, Otherwise, you
will have to take a decision on your
own.

- vy

8hri K. C. Pant: The hon. Members
know that even the question of 178
points was outside the terms of ref-
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erence of the Gsjendragadkar Com.
mission. But when it was referred to
them, because it crossed 178 points,
while the Commission was consider-
ing the matter, they dig take it up
and they dig make their recommen-
dation.

He referred to the promise of Rs. 3¢
crores by the Central Government to
UP. I have already explained the
Government’s position. I do not
know what more I can say in the
matter. Ag far ag the States being
able to or unable to fulfil the promis-
ez to their employees is concerned, I
think the States are completely free
to make whatever promises they like
to their employees provided they can
meet them,

So far as the matter of pensioners
is concerned, we have done something
in 1858 anqd in 1963. I am not going
into the details. But to state briefly,
we do realise, as all of us do, that
the rise ip priceg is hitting the pen-
sioners as it is hitting any other class
in society. It is not for lack of sym-
pathy that we do not give them
something more but for lack of re-
sources

1 think I have covered all the points
that I possibly could and in view of
what I have saild. I do hope that I
have persuaded at least some of my
friends not to press their cut motions.

Mr. Speaker: I now put the cut
motions to the House If the House
agrees, I may put all of them to-
gether.

All the cut motions were put and
negatived,

Mr, Speaker: The question is:

“That the respective Supple-

. Mmentary sumg not exceeding the
amounts shown in the third
column of the order paper be
granted to the President to de-
“fray the charges which will come

in course of payment the
yesr ending the 3ist day of
1967, in respect of the YoNowing
dunmds entered in the second
column thereof— '
Demangd Nos, 1, § to 9, 13, 15, 18,
18 to 27, 290 to 81, 34 to 37,
39 to 41, 44 to 48, 50 to 53,
52A, 53 to 85, 57, 58, 61 to 63,
47 to 70, 78, 78, 77, 78, 80, 81,
83 to 87, 92 to 95, 102, 108,
113, 116, 120 to 128, 128 to
180, 132, 136, 140 and 148

The motion was adopted.

173 hrs
APPROPRIATION BILL®, 1987

The Minister of State in the Minis-
try of Finance (8hri K. C. Pant): On
behalf of Shri Morarji Desai, I beg to
move for leave to introduce g Bill to
authorise payment and appropriation
of certain further sumg from and out
of the Consolidated Fund of India for
the serviceg of the financial year 1866-
67.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the services of the financial year
1966-61.”

The motion was adopted

Shri K. C. Pant: I introduce** the
Bill.

I also beg to move:

“That the Bill to authorise
payment and appropriation of
certain further sums from and
out of the Consolidated Fund of
Indig for the services of the
finaneial year 1966-687, be taken
into consideration.”

Mr, Speaker: The question is:

“That the Bill to authorise
payment and appropristion of

“Pub'ithed In Gazette of Indis Extraordinary, Part I, section 2, dt. 27-3-87.
*sIntroduced/moved with the recom mendation of the President.



